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STATEMENT RE.: RECENT VISIT TC
INDIA OF H. E. LT. GENERAL HUS-
SAIN MUHAMMAD ERSHAD, PRESI-
" DENT OF THE COUNCIL OF MINIS-
TERS OF THE GOVERNMENT OF
BANGLADESH.

-

“ THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): His Excellency, Lt. General Hus-
sain Muhammad Ershad, ndc, psc, paid a
State visit to India on October 6 and 7

in response to an invitation extended by the
Prime Minister.

I am placing on the Table of the House
the Joint Communique issued at the con.
clusion of tbe visit, the Memoraondum of

" Understanding on the future course of ac-
tion to be taken by tbe two Governments

“with regard to Ganga waters, the Agree-
ment on the terms of Ilease in rprepetaity
of Tin Bigha and the Agreement on the
ostablishment of a Joint Economic Com-
mission between the two countries, all of
which were exchanged betveeen the Bangls-
desh Foreign Minister and myslf on Oc-
tober 7, 1982. [Ploced in Library. See No.

- LT—5477/82].

These documents, Mr. Speaker, are their
own testimony to what was achieved
during the visit. The question of Ganga
waters has been a matter of the deepest
concern and considerable debate in' both
India and Bangladesh. During the recent
discussions, it was the endeavour of both
sides to move forward, so that the shortages
which have to be shared today, do not
become a permanent feature of our lives
end that the optimum necessary augmenta-

" tion takes place at the earliest. The two
_ governments therefore decided that pre-
feasibility studics be carried out within the
next 18 months and an optimum solution
agreed upon for implementation at the end
, of that period. In the meanwhile, we have
arranged for a new basis for sharing the
available waters which does require us to
continue to bear the burden of shortfalls,
but in a more cooperative way and only
for 18 months. An attempt has been
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made to take inlo account both the prob-
lems of Bangiadesh as well as the difficul-
tica being faced by the Port of Calcutta.

‘We believe the arrangement is the best way

of serving the interests of both peoples’
peading the studies which it has been firmly
decided to complete in a short period so as
to reach a long-term solution.

There had been some concern in India
that with the lease of the Tin Bigha cor-
ridor to Bang'ndesh, the area of Kuchii
Bari wounld be cut off from the rest of
India. These concerns were taken fully
into account in our negotiations with
Bangladesh and, as the agreed terms show,
the right of passage of Indian Nationals {0
and from Kuchli Bari has been fully ensur-
ed. The agreemerit on the lease fulfils our
commitment given in the 1974 Land Boun-
dry Agreement between the two countries,
and represents another important landmark
in the development of our relations,

The establishment of a Joint Economik
Commission would give greater impetns
and content to the economic relationship
between the two countries. The Commis

sion would not be a replacement for the

existing institations in warious fields but
would act, rather, as a guiding and coordr
nating agency to ensure that progress in
diverse areas, as desired by both thc gov-
ernmenis, is ensured, The two Govern-
ments also agreed 1o consider long-term
commercial contracts a.mi to set up joint
vemtures for their mutual benefit.

India and Bangladesh are two neigh-
bortre Ban=4 “y many common and -'ose
ties which, however, sometimes tend to be
overshadowed by temporary problems. The
visit of the President of the Council of
Ministers of Bangladesh provided an op-
portunity to both Governm-nats to review
all facets of their relationship with a view
to strengthening them and to resolve some
pending questions, The visit was characte-
rised by warmth and cordiality and augurs
well for the future of both countries,
which, I am sure, Parliament apd the
people of India would welcome.
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(Interruptions) **

MR, DEPUTY-SPEAKER: Please do
not record. Nobody can ask for a clarifi-
cation. If you want to discuss it, you may
give notice. Now Legislative Business, Bills
for consideration,

SHRI INDRAIIT GUPTA (Basirhat)-
1 just wanted to make one submission. [0
the meantime, the Foreign Minmister has
left the House. Anyway, it is all right.

MR. DEPUTY-SPEAKER: He never
expected that there will be some clarifica-
tion asked for.

SHRI INDRAJIT GUPTA: | am onply
seeking your direction for the {uture. 1 do
not see why the members of the Lok
Sabha should be denied of the privilege,
which is given to the members of the other
House. Whenever these statements, identi-
cal staternents, are made in both the
Houses, in the other House they are per-
mitted, at least to seek a few clarifications
and ask a few questions. Heavens would
not fall, if that is allowed to be done in
this House, if such a procedure is allowed.
Now if anybody wants to seek one clari-
fication, the Chair immediately shuts him
out by saying “No, 1 would not allow him
to say anything”. It is not fair....{(Inter-
ruptions)

MR. DEPUTY-SPEAKER: I have heard
your point. Rule 372 says:

“A staternent may be made by a Min-
ister on a matter of public importance,
with the consent of the Speaker, but no
question shall be asked at the time the
statement is made.”

So, please change the rules. . You can
change the rule and then ask questions.

SHRI INDRAIJIT GUPTA: If you are
so rigid.....

MR. DEPUTY-SPEAKER: We have
got to conduct the deliberations of the
House according to the rules. Supposing 1
do not conduct the deliberaticms of the
House according to the rules, then there
will be a point of order that I have avoid-
ed this rule and that I have not acted ac-
cording to the jules. Therefore, I would
suggest to the hon. Members for whom I
have great respect, that they may raise this
issue and change the rulcs in the Rules
Committee.

SHRI INDRAIJIT GUPTA: Are you
suggesting that there are no rules in the
other House?

MR. DEPUTY-SPEAKER: I am not
concerned with the other House, What 1
say is this: kindly change the rules, which
you can do. If you wamt, you can do it
Therefore, change the rules. .

SHRI SATISH AGARWAL (Jaipur):
There is no need to change the rules.

MR. DEPUTY-SPEAKER: Till the
rules are changed, I cannot go against the
rules. The rules are very clear. Rule 372
1s very clear. Therefore, 1 go to the next
subject, namely, Legislative Business,

(Interruptions)

MR. DEPUTY-SPEAKER: I have made
the position very clear. There is nothing 'to
state mow. You have to change the rules,
which you can always do.

(Interruptions)

MR. .DEPUTY-SPEAKER: Hon. Mem-
bers, you have framed some rules and given
to us. We are conducting the deliberations
of this House according to these rules. It
is not as if the Deputy-Speaker has made
these rules. The rules were framed hy you,
hon. Members, and you want us to respect
the rules. Therefore, I have followed rule
372, which was framed by you.

SHRI INDRAJIT GUPTA: We have
been governed by the same rules for many
years. . . . (Interruptions) Some of us have
been in this House for a pretty long time.

*¥Not recorded.
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1 do not mean any personsl disrespect 10
you when I say that 1 was in this House
before you came here.

MR. DEPUTY-SPEAKER: 1 was in the
other House at that time.

SHRI INDRAIJIT GUPTA: You were
fortunate, if you were in the other House.
We were governed by the same Rules of
Procedure earlier also, But T can tell you,
and I am prepared to adduce evidence
from the records, that in the past—I] am
talking about 10 to 15 years ago—although
we were governcd by the same rules. the
Chair did permit a reasonable sort of clari-
fication and one or two questions to be
asked, and such a rigid wooden attitude
was never taken that because this is writ-
ten in the rules, you cannot deviate half
an inch from that. So, I do not thiok the
sovereign Parliament of India can go on
like this. 1t has to have some econven-
tions. Some flexibility should be there.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Satish
Agarwal. You should speak only on this
point not on the statement. What is your
view on this point only,

(Interruptions)

SHRI SATISH AGARWAL: A« has
been rightly pointed out by my colleague,
Mr. Indrajit Gupta, there are certain tra-
ditions and conventions also, A little bit
of clarification here or there does not vio-
late the rules. The rules are already there.
Some rules are there is the Rajya Sabha
also, of which you had the bonour of being
a Member for long. Naturally, our only
submission to you is that despite all these
rules being there, certain conventions and
traditions have to be there hy which we
can seek minor clarifications., You should
always permit that.

MR. DEPUTY-SPEAKER: Now, Mr.
Halder. On this point only.

({nterruptions)

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Deputy-Speaker,

(Statt.)

Sir, I support the argument advanced by
Comrade Indrajit Gupta and Mr. Satish
Agarwal. But I want to make a small sub-
mission that the honourable Extermal Af-
fairs Minister bas placed the Joint Com-
munique between India and Bangladesh on
the Table of the House. It is a very im-
portant matter. The House should discuss
that.

MR. DEPUTY-SPEAKER: You give
notice to the Speaker. Now, Mr. Rahi may
speak. Don’t go into the text of the ‘State-
ment, only on this.
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**Noi{ recorded.
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MR. DEPUTY-SPEAKER: No, ne. I
‘am not permitting this.
(Interruptions) **
MR. DEPUTY-SPEAKER: Please do
not record. ’
(Interruptions) **
MR. DEPUTY-SPEAKER: No. I am
not permitting. Do not record.
(Interruptions)**
MR. DEPUTY-SPEAKER: You give
mnotice, I will commuuicate it fo the Spea-
ker.

(Interruptions) **

MR. DEPUTY-SPEAKER: No. I am
not permilting. Please do not record. You
cannot speak on anything that happans
everywhere,

({nterruptions) **

, MR. DEPUTY-SPEAKER: Please do

not record.
(Interruptions) **

MR. DEPUTY-SPEAKER: Unless you
give notice, I cannot permit you. You will
speak only for your satisfactiom,

(Interraptions) **

MR. DEPUTY-SPEAKER: Piease do
not record.

(Interruptions)**
qowAem amE (fga)
IITETA WEET, g qIA IST g §,
q WEH F HASAT FAT ¥ AT FIT
WEHX ATAST 97 1 59 § I IA9 %
AT-IT H 7T T a7 S AT FT 5 AT
ATFEA 9@ TT & I W qEA
7 d51 &Y, @1 9EA WAQ F AT
USZ H FTAN TN N9T &, IE AL

grar srfgg
MR. DEPUTY-SPEAKER: Mr. Maya-
thevar, you should speak only on this issue.

SHRI K. MAYATHEVAR (Dindigul):
Yes, only on this issue. We are not travel-
ling beyond this issue.

MR. DEPUTY-SPEAKER: Not on the
text of the statement, but on the point
raised by Mr. Tndrajit Gupta.

SHRI K. MAYATHEVAR: The honour-
able External Affairs Minister made two
statements on the Prime Minister's visit to
USSR and on the visit of the Bangladesh

- Prime Minister here. It is a very impor-
tant matter concerning the entire country
and the policy of the External Affairs Min-
istry. As my hon. friend Shri Indrajit Gupta
put it aptly and correctly, the rules are
framed for our convenience.

MR. DEPUTY-SPEAKER: By you.

SHRI G. M. BANATWALLA: At lcast
nol by me!

SHRI K. MAYATHEVAR: Yes, by us.
But the rules should be flexible. Our pri-
vileges are very much limited or restricted
whenn compared  to those of the other
House. That House 1is not even direciiy
representing the people. We are directly
elected by the people. But our limitations
are very much and privileges are wvery
much resiricted. (Interruptions)., What is
your advice, Sir? The External Affairs
Minister has disappeared from the House
immediately after making a statement.

MR. DEPUTY-SPEAKER: Mr. Thevar,
he will have gome other work in the other
House. He has only acted according to the
Rules.

RE" = vRmoR weell (weAT)
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F AW T FI§ FeATS A g §HEC

T a0 (smAaTT)
SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, on the

statement made by the External Affairs
Miister, it is a well-laid precedent that
whenever the Prime Minister goes to visit a
country, immediately after returning from
that country, she or he makes a statement
in the House. Sir, for your information, I
can quote precedents. Pandit Jawahar Lal

**Not recorded. b
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Nehru when he uwsed to go outside, even
with his daughter—the presemt Prime Min-
ister—he used to make a statement....
{Interruptions) ;

MR,
please,

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, even before making any
statement in Parliament, he would not have
even granted a bit of news to the pews-
paper-men. But, unfortunately, our pres.it
Prime Minister, Mrs. Indira Gandhi s
showing rather less importance to the
Housc. We, as Members of Parliament—
representatives of the people—are not in-
formed first. She does not come to the
House and keep us....({(Inferruptions).
This is a question of right of the Mem-
bers of Parliamemt.

MR. DEPUTY-SPEAKER:
have other occasions to raise this.
This is not the occasion,

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, you are the presiding officer.
Allow me to submit. Allow me to finish.

MR. DEPUTY-SPEAKER: Pleass, I
cannot go on allowing discussion on this
Shri Indrajit Gupta and Shri Mayathevar
pointed out something on which I wented

DEPUTY-SPEAKER: Order,

You can
No.

to know the opinion. Whenever a Minister

makes a Statement, according to Rule 372,
no clarification can be sought. Now, all of
you expressed the opinion that the clarifi-
cations are allowed in the other House
amd therefore- it should be allowed here
also. This has been noted by me; the ap-
propriate place where it should be taken
up is the Rules Committee for which 1
would recomm=nd the case. Let it be taken
up in the Rules Committee and you come
with an amendment of the Rule and give
me provisions to allow you to ask for cla-
rificationy on a statement,

. (Interruptions)

MR. DEPUTY-SPEAKER: Now, legis-
lative busiiess.

SHRI SATYASADHAN = CHAKRA-
BORTY: Sir, Twant to ....
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gob
(Stot1,)

MR. DEPUTY-SPEAKER: I have gone )

to the pext item. Mr. Shankarapand will
reply.
(Interruptions)

MR. DEPUTY-SPEAKER:
other than the Minister's speech will go
on record.

(Imterruptions)**

SHR1I SATYASADHAN CHAKRA-
BORTY: You should appreciate. This has
never been done in the House of Com-
mons. It is a question of propriety. (Inter-
ruptions). .

MR. DEPUTY-SPEAKER: Professor,
you please see m=, That is the [ast weapon
in my hand. That is the last Gandhian
weapon.

SHRI SATYASADHAN CHAKRA-
BORTY: 1 am consistently trying to see
you. Thank you, Sir.

S e FawT ot (39
frex fogdt effaR ¥ wigE oOTw
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W lo.....

MR. DEPUTY-SPEAKER:
permitting you.

SHRI RAJNATH SONKAR SHAS-
TRI: On a point of order, Sir....

MR. DEPUTY-SPEAKER: No point
of order. The proceedings of the House
cannot be stopped like this. No.

(Interruptions)**

MR, DEPUTY-SPEAKER: Whatever is
being said without the permission of the
Chair shall not go on record, I am not
permitting them. Don’t record.

(Interruptions)*

I am npot

1
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Nothing



